ACT No XX OF"IS’?*’G;

Passep BY THE GovERNOR GENERAL oF Inpia IN Couwncri.

(Received the assent of the Governor General on the 16tk of
December 1876).

An Act to give better effect to certain agreements
with the Thakur of Bhaunagar.

\VHEREA_S the villages mentioned in the Schedule Preamlie.

hereto annexed (hereinafter called the Scheduled
villages) are the property of the Thakur of Bhaunagar,
and were by the Treaty of Bassein dated the thirty-
first day of December 1802, separated from the Native
State or States known as the territory of Kathidwar
and ceded to the British Government :

And whereas, by Regulation VI of 1816 of the
Governor of Bombay in Council, the Regulations in
force throughout the Presidency of Bombay were
extended to the said villages, and such villages there-
by became subject to the jurisdiction of the Revenue,
Civil and Criminal Courts established in that Presi-
dency :

And whereas the said Thakur of Bhaunagar is
also the proprietor of divers villages, forming part of
the said territory, and hereinafter called the Kathid-
war villages :

- And whereas the British Government have exer-
cised certain powers of government over the said
territory, but such territory has never been treated as
being British territory, nor as having been vested in
the East India. Company, nor in Her Majesty the
. Queen of Great Britain and Ireland and Empress of
India, and the said Kathidwar villages have conse-
guently never been subject to the laws in force in the
Presidency of Bombay :

And
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And whereas in the year 1820 the British Govern-
ment established a Political Agency for the said terri.
tory of Kathidwar :

And whereas in the year 1857 the said Thakur
was, by an order of the British Government, invested
in respect of the same villages with certain powers of
sovereignty limited by and subject to the rules la}d
down for the government and conduct of the said
Kéathidwar Political Agency :

And whereas for divers reasons of State affecting.
the welfare of British India, the British Government
became desirous of ceding to the Thakur of Bhauna-
gar the Scheduled villages, to be held by him on the
same conditions as those on which he holds the
Kéthidwér villages, and for that purpose certain agree-
ments were made and certain notifications published
which were intended to operate as a cession of the
Scheduled villages :

And whereas on the twenty-ninth day of January
1866, the Governor of Bombay in Council published
a nofification declaring that, in accordance with the
agreement last hereinbefore recited, the Scheduled
villages were from and after the first day of February
1866 removed from the jurisdiction of the Revenue,
Civil and Criminal Courts of the Bombay Presidency
and transferred to the supervision of the said Political
Agency in K4athidwar on the same conditions as to
jurisdiction as the said Kadthidwar villages :

And whereas the intention of the said agreements
and notifications was that the villages comprised there-
in should be ceded to and vested in the Thikur of

- Bhaunagar, to be held by him on the terms on which -
he holds the Kdthiawar villages:

And whereas ever since the first day of February \

1866, the Scheduled villages have been governed

according to the intention of the said agreements, and

acts of executive authority have been done, proceed-

ings taken and decrees.and sentences passed by the

Thékur of Bhaunagar and his officers, and by the
officers
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officers of the said Political Agency, and by the Courts
of Justice appointed to exercise jurisdiction within
the limits of the said Political Agency :

And whereas it now appears that such agreements
and notifications were not worded so as to express
their true intention, and that the Scheduled villages
did not thereby cease to bo British territory, or to bo
t  subject to the laws in force in the Presidency of

. Bombay:

- . And whereas by a notification dated the fifth day
of December 1876, after reciting to the effect above
recited, and reciting that the Secretary of State for
India had on behalf of Her Majesty the Queen of
Great Britain and Empress of India, given his sanc-
tion to the cession intended to be thereby effected,
the Governor General in Council, with the sanction
aforesaid, did thereby cede and grant to the said
Thakur of Bhaunagar, his heirs and successors, the
said Scheduled villages, to Liold the same unto the said
Thdkur his heirs and successors, on the terms and
subject to the rules on and subject to which he holds
t¢he said Kdthidwér villages: but it was thereby pro-
vided that, in case the said Thékur his heirs or suc-
cessors should commit any acts of misgovernment
which, in the opinion of the Governor General in
Council, rendered it inexpedient that the said Thikur
his heirs and successors should continue to hold the
said Scheduled villages, the Governor General in
Council night resume the villages thereby ceded and
reannex the same to Her Majesty’s dominions :

And whereas it is expedient (so far as relates to
any past or future proceedings in British India) to
ratify the aforesaid acts, proceedings and sentences of
the Thakur of Bhaunagar and the officers and Courts
zforesaid, and to indemnify the said Thékur and ulMicers
‘“against any liability in respect thereof, and to provide
that no title fo properly shall be disturbed by any
act, proceeding or sentence of any other authority ; It
is hereby enacted as follows :—
1. "This Act may be called “'Lhe Bhaunagar Act, Short title.
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It extends only to British India ;
And it shall come into force at onee.

2. The said Scheduled villages shall be d'é*eﬁléé
to have been, on and after the said first day of Febru
ary 1866, excluded from the jurisdiction of the Reve.

nue, Civil and Criminal Courts of the Bombay Pre
sidency. .

3. All acts of executive authority, proceedings
decrees and sentences which have been done, taken o

passed subsequently to the first day of February 1866

and which would bave been valid if the Schedulec
villages liad been ceded according to the intention of
the said agreements and notification, shall be as valid
and operative in British Tndia as if such cession had

actually been effected ; and no suit or other

proceed-

ing shall be maintained or continued against any per-

son whatever on the ground
villages did not cease to be Br
first day of February 1866.
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of Courts of the time being be entitled to e
British India. regident or, being beyond the limi

that the Scheduled
itish territory on the

g in this Act shall affect any jurisdiction

itish India may for

Xercise over persons
ts of British India.

SCHEDULE. .
Bhaunagar Taluga.

~ Bhaunagar. Mélanka,. Hathab,

Wadw4, Bhutesar. Khadsuliu,

Ruhi4. Bhumli. Bhadbadiu,

Akwird, Ratanpur Jund.  Aldpur.

Adhiw4rs. Ratanpur Nuw4. . Thalsar.

Tarsamia. Koliak, - Lidkhanka.

Jaspar. Kobri. Sultdnpur. {
Phulsar. Bhuri. Wavri. N
Karmadiu, Bhundariu, Réampura,

Surkd. Churi. Bhenswari p
Tarak Palri. . Sédnkrisar. Jhénjrd }wa& e
N4, Bhiédole.

Budhel. Nagdhanitba.

Sihor
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Sihér.
Usrad.
Agidli.
Tand.
Bordi.
Kiajdwadar.

Gundi.
Mindw4.
Sosid.
Panijli.

Wartej.
Sidhsar.

Pétna.

Bharbir.
Chakampur.
Sarwul.
Jhinjhawadar,
Pati,

Keria near Pati.
Bhédmbhan.
Samandeila, 2.
Téjpur.

Botéad.
Hardar.

Sirwéniu,

Bhaunagar.

Sikor Taluga.
Ratanpur near Tand.
Wadiu.

Waldwad.
Megwadar.
Ghangli.
Nesra.

Chirora (waste).

. ———

New Villages.
Trapaj.
Bapira,
Panchpipld.
Réjpura.
Khadarpur Mitiverdi.

Indm Viilages.

Simpura.
Phariadku.
K4lvi (waste).

Duaxpukas PARGANA.

Pdatna Taluqa,

Kénutalao.
Ratanwau.
Kena.
Jamrila.
Ujalwau.
Jotingra,
Shirthali.
Dhikwali,
Wajeli.
Lundri.
Malpur.

Ranpur PaARrGaNA.
Botid Taluga.
Déankni4.
Khankdi.
Turkha.

Government Central Press—Ne, 315 L. D.—11-1-77,—3,400,

Ré4jpura.
Khakhriu,

Kardej.

Surka.

Jambalu.
Kuchotiu (waste).

Pithalpur.
Khéntari.
Deogéna.
Thordi.

Sodwadra,
Sedhawadar.

Dantretia.
Samandila.
Kariani,
Lathidhar.
‘Weldwadar,
Vivdhi or Réjghar.
Sajeli.

Oterid.

Séandhera.
Nigalpur.

Kanidd.
Réjpura.
Jurié.




